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 THIS WRIT PETITION IS FILED UNDER ARTICLES 226 

AND 227 OF THE CONSTITUTION OF INDIA PRAYING TO 

QUASH THE ORDER DTD.28.06.2011 PASSED IN THE APPEAL 
NO.01/2010-11 BY THE JOINT REGISTRAR OF CHITS, 

RAICHUR, PRODUCED AT ANNEXURE-P & ETC. 
  

 THIS PETITION COMING ON FOR PRELIMINARY HEARING 
N GROUP ‘B’ THIS DAY, THE COURT MADE THE FOLLOWING: 
 

ORDER 

 

 

Respondent No.1 has subscribed to a chit issued by 

the petitioner.  On the ground that the respondent No.1 

has not paid the money, proceedings were initiated 

against him by the petitioner before respondent No.6 and 

respondent No.6 was pleased to pass an order in favour of 

the petitioner herein holding that respondent No.1 is liable 

to pay the amount of Rs.1,74,325/- with costs and 

interest. 

2. The said order has been passed under Section 

69 of the Chit Funds Act, 1982 (‘the Act’, for short).   

Aggrieved by the same, respondent No.1 herein preferred 

an appeal under Section 70 of the Act, before respondent 

No.7.  The first appeal has been allowed by respondent 
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No.7 and it has been held that respondent No.1 is not 

liable to pay any amounts to the petitioner.  Aggrieved by 

the same, the present writ petition is filed. 

3. Section 70 of the Chit Funds Act, 1982 reads as 

under: 

“70. Appeal against decision of Registrar 

or nominee.—(1) Any party aggrieved by any 

order passed by the Registrar or the nominee 

or the award of the Registrar or the nominee 

under Section 69, may, within two months 

from the date of the order or award, appeal to 

the State Government or to such officer or 

authority as may be empowered by notification 

by the State Government in that behalf.  

(2) The State Government or such officer 

or authority aforesaid may, after giving the 

appellant an opportunity of making his 

representation pass such orders on the appeal 

as it or he thinks fit and such order shall be 

final. 

(3) All appeals pending before the State 

Government, on such date of notification 

empowering such officer or authority, shall be 

transferred to such officer or authority and 

shall be disposed off as if it has been filed 

before such authority.” 
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4. Thus, there is only one appeal provided in the 

statute against the order passed under Section 69 of the   

Act.   Any order passed under Section 70 of the Act shall 

be final. 

5. The petitioner in the instant case is not alleging 

that any of its fundamental rights is violated nor it is able 

to show that any of the principle of natural justice have 

been violated by respondent No.7, nor is it a case where 

the order impugned is passed without jurisdiction.  

Further, it is not the case of the petitioner that the law has 

been erroneously interpreted by the respondent No.7. 

6. This Court in exercise of its power under Article 

226 of the Constitution of India, cannot sit as an Appellate 

Authority over the order passed under Section 70 of the 

Act.  It cannot delve into disputed question of facts. 

7. It is the case of the petitioner that the facts 

have not been properly appreciated by the Appellate 

Authority (respondent No.7) and that respondent No.1 is 



 - 6 -       

 

NC: 2024:KHC-D:4787 

WP No. 66982 of 2011 

 

 

 

 

liable to pay amounts to the petitioner as alleged. The said 

allegation has reached finality by the order passed by 

respondents No.7 and this Court in exercise of its powers 

under Article 226 of the Constitution of India cannot 

examine the same. 

8. For the aforementioned reasons, the writ 

petition is hereby dismissed. 

 

Sd/- 

JUDGE 

 

 

 

 

 

 
gab/CT-VP 
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